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mentioned ontries. It is said that 
these  middlemen  have  extrated 
lare stns of money from the in
tendin o-seeker and laim ood 
onnetions in the overnment ir
les.

1 reqest the External Affairs Min
ister to take p thro h diplomati 
hannels the prolems of Indian do
tors in the Middle-EaStern ontries 
and also order an enqiry into the 
ativities of the middlemen in or 
ontry ho are  entiin  Indian 
nationals for os aroad ithot en
srin sitale terms  of employ
ment.

(vii) Workin of Telephones in 

Delhi*
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RO.  .  .  MAVALANKAK 
( andhinaar); I rise on a point of 
order.  My po;nt of order is  this. 
My hon. friend is readin somethin, 
in Hindi hih I nderstand is  a 
omplaint aot some telephone not 
orkin, or not in order, sad  also 
aot exess ills. That is the om
plaint of the hon. Memer of ar
liament, or ollea e.

MR. CHAIRMAN:  Bt hat  i»
yor point of order

RO. . . MAVALANKAR: My 
point of order is this-  This matter 
of a telephone not orkin annot 
e ro ht nder Rle 77,

AN HON. MEtBER: ti  also a
tetter of p lf importŝ ,
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■lp m tfe asison ifh 77is to 
to* '*  There are so mtiy n* 
IrHinite ex)eriene e meet ith.
I tm not omin in his ay. It may 
W a hine ase.

<,MH. CHAIRMAN: The  first thin 
is that I am afraid that this is not 
a stae for raisin this point.

SHB1MATI  ARVATHI  KRISH- 
NAN (Coimatore):  The point  of
order Mr. Mavalankar has raised is 
that yo old  onvey it to  the 
Speaker so that in ftre he old 
ear this in mind and ive s id
ane.

MR. CHAIRMAN: All these thins 
have een one thro h y the hem. 
Speaker. It i not neessary to on
vey this to the hon. Speaker. More
over, this is not a point of order nor 
an it e raised. In so far as" p li 
importane is onerned, he i  not 
ofily raisin it de to personal ex
periene t he has raised the point 
reardin the  eneral  administra
tion.

SHRI SHYAMNANDAN MISHRA: 
<Be sarai): My s mission is that
: it is of orse not in order if one 
 airs personal  rievanes.  Bt  if 
there is a p li rievane   hih 
1 »n e illstrated y personal  ex
periene, that an e done. That is 
exatly hat the hon. Memer  is 
seekin to do. So, at least e shold 
*>e thankfl to him for rinin this 
oint to the notie of  the  Hose.
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S ECIAL CO RTS BILL—-Contd.

MR. CHAIRMAN;  No, e take 
p Speial Corts Bill. kit.  J. N. 
Sharma as on his les the previos 
day. He may no ontine.

SHRI  JA ANNATH  SHARMA 
( arh al):  Mr. Chairman, Sir,  I
as sayin that Mr. Stephen is an 
eminent layer and I have een in 
searh of him t he has not ome 
today.

AN  HON’BLE  MEMBER;  His 
lietenent is there.

SHRI  JA ANNATH  SHARMA: 
He is an eminent layer and an ale 
parliamentarian esides  ein  the 
leader of the opposition. He has ot
a apaity of prod in many thins
ot of nothin thro h his  ar
ment or oratory. Bt sometimes it 
is not only srprisin t it is shok
in ,to hear him. He knos that the 
Speial Corts Bill is leally valid, 
is morally sond and has onstit
tional santion. Still he oes on to 
say—

We are not oin  to  a ept
mentally the verdit of the Speial 
Cort.  The verdit of the ordi
nary ort> yes, e ill a ept; t 
the verdit of the Speial  Cort 
efore a hand-piked de, aainst 
a hand-piked a sed, on a hand- 
piked hare, that  pre-arraned 
stie e ill not a ept; e ill 

resist itM

Sir, if a Jde nominated y the 
Chief Jstie of the Hih Cort and 
on rred y the Chief Jstie  of 
the Spreme Cort an e treated 
as hand-piked, then it is only od 
aove  and 1*. Stephen elo ho 
oiild name the impartial and inde
pendent tide.  I st Want to re- 
irdpk l*r. Stephen **0id  he  raise 
drin Emereny his finer Vhen so

trere sperseded Dl he raise his
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